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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH, NIZAM PALACE

234/4 A.J. C. BOSE.ROAD,
KOLKATA - 700020

0.A. No 3504380 2018

In the matter of.:

Smt. Subhadra Santra, wife of

Late Ram @ Ram Chandra
' Santra, Housewife, aged about 64
years, residing at Village -~

* Jagatnagar, P.O. SE/PW/Gurap,

P.S. Singur,' Dist. Hooghly., W.B.,
Pin - 712409.

.... Applicant

Versus

1. The Union of India Service

" through the General Manager,

Eastern Railway, 17, Nefaji

Subhas Road, Kolkata - 700001,

-
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1438/2018 ' Date of Order: 24.01.2019
M.A/350/703/2018

Coram: Hon’ble Mr. A.K Patnaik, Judicial Member !
Subhadra Santra —vs- Eastern Railway

For the Applicant(s): Mr. N. Roy, Counsel
For the Respondent(s): Ms. S. D Chandra, Counsel

ORDER(QORAL)
AX Patnaik, Member (J): '

Heard Mr. N.Roy, Ld Counsel fcg %le apphcant, and Ms. S.D.Chandra, Ld.

“l 5\',*

Counsel appearing for tl;xc"'O ial Resondents, 1£ é’&&?

2. This O.A. ha {bemn filgfag \!!}

§ iy . : f '

o
Act 1985 with the foli'owmg ui ' IS

b) An orde irdctit g’;tb%ﬁx(g nde t eal;jlth and disposed of the
representation ﬂnae\l‘_#a’p’gheﬁ"t ferein in terms of Railway

Board’s C1rculars*”"‘~

¢) An order directing the respondents to give benefit of judgment in
0O.A No. 217/2013 dated 11 04 2013 passed by the Hon’ble Tribunal
Calcutta Bench. :

d) To direct the respondent authorities to produce all records of the
case at the time of adjudication for conscionable justice.

e) And to pass such further other order or orders as your Lordships

may deem fit and proper.” ,

- 3-'."' : Tl{é brief facts of the case as submittéd by Mr. N. Roy, Ld. Counsel i;or the
applicant, is that thé applicant is the only legally married wife of Late Ram @ Ram
Chandra Santra, who died on 29.11.2007 while working as Trackman. A case was
registered at Gurap GRPS on 29.11.2007. The applicant filed a case before the

Learned Commissioner for workmen’s compensation and was allowed by the
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Learned Commissioner. The applicant also prays for payment of ex-gratia lump
sum compensation benefit in terms of the Railway Board Circular but the same has
not been paid by the railway authorities. Ventilating her grievance the applicant

had preferred representation under Annexure-A/3 and having received no response

~ she made another representation under Annexure-A/4 dated 10.10.2016 before

Respondent No.l. Ld. Counsel for the applicant submits that the grie\'ilance of the
applicant may be more or less redressed if a direction is issued to Respondent
Nos.1 and 2 to consider and take a decision on the representation made under

Annexure-A/4 within a specific time frame.

R .,,.’.

4, Ms. S.D.Chandra, Ld. Counsel fo Ré Qndents on the previous date of
_ é ? 3‘13 p

7
A

i¢ant has been granted the

reasoned order within a period‘"af-'eeigh t Weg (S 'm the date of receipt of copy of
this order. I make it clear that if after such consideration the applicant’s grievance

is found to be genuine then expeditious steps be taken to disburse the amount,

- which he is otherwise entitled to, within a further period of six weeks. I also make
- it éléar that if in the meantime the said representation has already been disposed of

; :--:.th:en the fesult thereof be communicated to the applicant within a period 01;’ two

weeks.

6. With the aforesaid observation and direction, this O.A. stands disposed of.

Consequently, MA No. 703/2018 is also disposed of. No costs.
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7.  As prayed for by the Ld. Counsel for the applicant, copy of this order, along
with paperbook be transmitted to Respondent Nos. 1 and 2, for which, he

undertakes to deposit the cost with the Registry within a week.

8.  Copies of this order be handed over to Ld. Counsel for the parties.

g
(A.K.Patnaik)
Member(J) .

RK/PS




